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Joint Committee Inspection Report 

Hon’ble NGT (CZ) vide its order dated 21st May 2025 in O.A.61/2025 in the matter of 

Mahendra Pratap Singh & Vs. State of Madhya Pradesh& Others directed as follows: 

        “The Committee is directed to visit the site and submit the factual and status report with 

the regard to the Saw Mills. operating in the State of Madhya Pradesh and SOP issued by the 

State of Madhya Pradesh within six week The State PCB will be the nodal agency for 

coordination and logistic support. Applicant is directed to supply the required documents and  

copy of the application to the Committee and the respondents within a week and after 

compliance of service, the applicant has to  submit an affidavit that the notice and copy of the 

application have been served upon the Committee.” 
 

In compliance of above, a committee was constituted of the following nominated members:  

1. Dr. Yogesh    Gairola, Technical Officer , Regional Office MoEFCC , Bhopal(M.P.) 

2. Shri Mayank Chandiwal IFS,  District Forest Officer, Satna(M.P.)  

3. Shri Milind Kumar Nimje, Scientist-C. CPCB, Regional Directorate, Bhopal (M.P.) 

4. Sh. S. P. Jha, Regional Officer M.P. Pollution Control Board Satna (M.P.) 

Copy of the committee member nomination is enclosed at   ANNEXTURE-1.                                           

A.   Work executed by the Committee: 

 

1. The Committee has undertaken site visit on 10.07.2025 and inspected 11 Saw Mills in 

Satna City area as mentioned in the Original Application. In compliance of the 

directions passed by Hon’ble NGT, Joint Committee inspection comprising of 

representative of MoEFCC, CPCB & MPPCB, and the representative of District 

Forest Officer, Satna was convened on 10.07.2025.  

During the visit/inspection of saw mill units the following officials were present: 

i. Shri Abhishek Tiwari    -Sub Divisional Officer Forest, Satna 

ii. Dr. Yogesh Gairola   -Technical Officer, MoEFCC Regional Office, Bhopal 

iii. Sh. S.P. Jha       -Regional Officer, MPPCB, Satna 

iv. Shri Milind Nimje      - Scientist ‘C’ CPCB, Bhopal 

v. Shri  SK   Mishra       - Junior Scientist  MPPCB Satna 

 

The Applicant/Petitioner  Shri Mahendra Pratap Singh  was informed regarding 

visit of committee by letter, WhatsApp and also by telephone , but he refuge to 

be present during visit due to his personal work.   Copy of the letter issued by 

MPPCB Regional office, Satna is enclosed at  ANNEXTURE-2 

The Committee has undertaken site visit on 10.07.2025 and inspected following 11 Saw Mills 

in Satna City area as mentioned in the Original Application. One unit - M/s. Patel Timber 

Company, Proprietor Sh. Lakhmashi Bhai Patel was closed and locked , so visit could not be 

done . Details as follows- 
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Table-1 

S. 

No. 

Name of Saw Mill & 

Owner  

Address  Location 

Coordinates 

Area covered 

by Saw Mill 

(Acre) 

1. M/s. Sharda Enterprises,  

Proprietor Sh. Ishwar 

Das Gupta, Satna 

(Plywood manufacturing 

unit) 

Semariya Road, 

Badkhar Tahsil 

Rajuraj Nagar, 

Satna-485001 

24.597416 

80.871298 

1.0 

 

2. M/s. Jagdamba Saw 

Mills, Proprietor 

Sh. Naresh Kumar Goyal 

ITI, Birla Road 

Satna-485001 

24.580711 

80.852238 

8.50  

3. M/s. Puranmal Hanuman 

Das Kedia, Proprietor 

Smt. Minni Devi Kediya 
 

Rewa Road, Satna-

485001 

24.574257 

80.840699 

1.11  

4. M/s. Das Timber 

Company,Proprietor Sh. 

Ghanshyam Das 

Agrawal 

Naya Talab Road, 

Satna- 485001 

24.564582 

80.835835 

2.96  

5. M/s. Umiya Timber, 

Proprietor Sh. Dilip Patel 

Semariya Road, 

Badkhar, Satna-

485001 

24.597483 

80.870437 

1.11  

6. M/s. Khan Saw Mills, 

Proprietor Sh. Abdul 

Jabbar Khan   

Semariya Road, 

Badkhar, Satna-

485001 

24.595797 

80.866728 

 

 

0.155 

7. M/s. Patel Timber 

Company, Proprietor Sh. 

Lakhmashi Bhai Patel 

(Non- Operational Closed/ 

locked the main gate) 

Behind FCI 

Godown, Birla 

road,Satna-485001 

24.580336 

80.853176 

0.195  

8. M/s. Universal Cavils 

Ltd.  Satna 
(Power cable manufacturing unit) 

Birla Development 

Road, Drum 

Section, Satna- 

24.596851 

80.850463 

1.0  

9. M/s. Harikrishna Timber 

Industries, 

Proprietor Sh. 

Harikrishna Choudary 

Behind Green 

Talkies, Satna-

485001 

24.570683 

80.831248 

0.029  

10. M/s. Agrawal Timber 

and Bamboo Company, 

Proprietor Sh. Vijay 

Kumar Agrawal 

Near Kunwar Ram 

Talkies, Krishna 

Nagar, Satna-

485001 

24.566698 

80.836458 

0.148  

11. M/s. Prem Chand 

Timber and Bamboo 

Company, Proprietor Sh. 

Vijay Kumar Agrawal 

Near Kunwar Ram 

Talkies, Krishna 

Nagar, Satna-

485001 

24.566852 

80.836584 

0.148  
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2. During inspection of  saw mill units, The committee verified the documents / 

permissions required from different departments for saw mill units eg Forest 

department, NOC from municipal body, land diversion records, fire NOC , factory 

license and CTO from pollution control Board. The details are as per Annexure 3.  

The committee carried out operational Saw Mills Noise level Monitoring at 04 

locations adjoining the Saw Mills. Results of the Noise Level Monitoring are as 

below: 

 

Table-2                Sound Level monitoring- Date of Monitoring 10-07-2025 

Name of 

Saw Mills  

GPS 

Location 

Location Details  Result 

Noise 

Level 

dB(A) 

Standard Unit 

dB (A) Day 

time 

(Industrial 

Area) 

M/s. Umiya 

Timber  

24.5968946 

80.8703915 

Near Factory Gate(E) 59.1 75 dB(A) 

24.5975108 

80.8704552 

Near Saw Mill appx. 

10 mt. away (West) 

71.7 75 dB(A) 

M/s. 

Jagdamba 

Saw Mills 

24.580727 

80.852194 

Near Factory 

Gate(South) 

66.8 75 dB(A) 

24.580545 

80.852398 

Near Saw Mill appx. 

10 mt. away (North) 

71.3 75 dB(A) 

 

 

The monitoring results of Noise level pertaining to 59.1-71.775 dB(A) were found 

within the limit i.e., 75 dB(A)   While the value of Noise Level in Saw Mill was 

not found exceeding limit. During the operational condition were observed.  

 

B. Joint Committee Observation: 

The committee also verified for liquid waste, solid waste, noise problem and air pollution 

sources. Due to heavy rains during the visit of units, the ambient air monitoring could not 

be done . The unit wise details are as per ANNEXURE -4 

Joint committee also identified school/ college, residential area, water body in nearby to   

 saw mill units. Details is as follows-  
 

Status of Saw Mill Satna 

Table:3 

S. 

No. 

Name of Saw Mill & 

Owner  

School/ 

Colleges 

Water 

Bodies/ 

Ponds 

Distance 

Stagnant 

water 

stored in 

ponds 

Near by 

Residential 

Locality 

distance 

1. M/s. Sharda Enterprises,  

Proprietor Sh. Ishwar 

Das Gupta, Satna 

400 mt.  Nearby not 

observed 

 Nearby not 

observed 
Approx. 60 

meter 

2 M/s. Jagdamba Saw 

Mills, Proprietor Sh. 

Naresh Kumar Goyal 

500 mt Nearby not 

observed 

Nearby not 

observed 
Approx. 90 

meter 
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3 M/s. Puranmal 

Hanuman Das Kedia, 

Proprietor SMt. Minni 

Devi Kediya 

500 mt Nearby not 

observed 

Nearby not 

observed 
Approx. 80 

meter 

4 M/s. Das Timber 

Company, Proprietor 

Sh. Ghanshyam Das 

Agrawal 

500 m Nearby not 

observed 

Nearby not 

observed 
Approx. 40 

meter 

5. M/s. Umiya Timber, 

Proprietor Sh. Dilip 

Patel 

400 mt. Nearby not 

observed 

Nearby not 

observed 
Approx. 50 

meter 

6. M/s. Khan Saw Mills, 

Proprietor Sh. Abdul 

Jabbar Khan 

300 mt. Nearby not 

observed 

Nearby not 

observed 
Approx. 50 

meter 

7 M/s. Patel Timber 

Company, Proprietor 

Sh. Lakhmashi Bhai 

Patel 

Unit closed 

and locked 

Nearby not 

observed 

Nearby not 

observed 
Approx. 10 

meter 

8. M/s. Universal Cavils 
Ltd. Through Chaiman 

300 mt. Nearby not 
observed 

Nearby not 
observed 

Approx. 200 

meter 

9 M/s. Harikrishna 

Timber 

Industries,Proprietor Sh. 

Harikrishna Choudary 

500 m Nearby not 

observed 

 Nearby not 

observed 
Approx. 20 

meter 

10. M/s. Agrawal Timber 

and Bamboo Company, 

Proprietor Sh. Vijay 

Kumar Agrawal 

1.0 km Nearby not 

observed 

Nearby not 

observed 
Approx. 40 

meter 

11. M/s. Prem Chand 

Timber and Bamboo 
Company, Proprietor 

Sh. Vijay Kumar 

Agrawal 

1.0 km Nearby not 

observed 

Nearby not 

observed 
Approx. 40 

meter 

 

General Observations of committee:- 

In view of the above facts and findings observed by the committee during the visit’s to the 

listed Sites granted license under the provisions of  rules framed in Wood based Industries 

(Establishment & Regulation) Guidelines 2016 and as amended in 2017, the following 

observations are noted- :  

1.   This is observed during the visit that all Saw Mills subjected are granted necessary 

approval/license from the Forest Department after procedural recommendations from 

the state level committee (SLC) constituted under the above mentioned guidelines 

2016. All 10 units of saw mill have valid license as per MP wood chiran (viniyman) 

Act 1984 sec 4 and are included in list approved by Hon’ble supreme Court. One 
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Plywood manufacturing unit is also registered and having valid permission from 

forest department as per MP forest product Rules 1984. 

2. As per the guideline as a proof of valid source of wood and the subjected capacity of 

the concerned saw mill, the transit passes (TPs) and necessary 

certificates/registrations has been collected by all units listed in the petition. 

3. This is observed that all units are located in the municipal area within 100 meters or 

less distance from the residential zone but they are active in the area for more than 30 

years of time and renewed from time to time by the Forest Department. Further this is 

pertinent to be mentioned here that almost all units have provided NOCs of the Nagar 

Nigam which has been issued to the units more than 10 years back. There is no clarity 

observed by the committee for having renewed NOCs after the enactment of Wood 

based Industries (Establishment & Regulation) Guidelines 2016 and as amended in 

2017. 

4. Committee observed that since these all units are situated near by residential areas of 

the municipal boundaries and working with the fire sensitive components (Wood 

Products), these must have been equipped with all fire safety measures. This is 

observed that Nagar Nigam Satna has issued a general fire safety certificate to the 

units in around 2013 but the committee do not find this sufficient from safety point of 

view to the adjoining population and infrastructure. Some of the units have informed 

to the committee that communication to the district/state government has been made 

by some of the units in order to have a latest fire safety systems certification but this 

is under consideration since long. 

5. This is also observed by the committee that as mentioned in the petition no sign of 

severe water pollution has found in and around the subjected units. The points related 

to the water pollution has been mentioned by the petitioner in general without giving 

promising facts and figures. These units are not using water in process or any such 

substances which can create  water pollution. 

6. The committee also observed that as per the provision in the section 9 mentioned 

in Wood based Industries (Establishment & Regulation) Guidelines 2016 and as 

amended in 2017, any person aggrieved by any decision taken by the SLC may 

file an appeal before the concern Regional office of MoEF and CC seeking 

appropriate relief within sixty days time and if, for any reason person is 

aggrieved by the order so passed in the appeal he may prefer an appropriate 

petition/application/appeal to the DGF and SS/MoEF and CC. This is not clear 

from the petition that the petitioner has followed the above procedure for his 

grievances. 

7. This is also observed by the committee that in view of prevailing rules and guidelines 

except one unit (Universal Cables Limited), all saw mills units have to get consent to 

operate (CTO) in order to check on their impact on environmental parameters by the 

concerned Pollution Control Board, which is not been obtained by any of the units 

except “Sharda Ply woods”. 

8. The committee informed that the action has been initiated by the Pollution Control 

Board, Satna against Wood based Industries running in their jurisdiction with the 

direction that all units must have collected all necessary approvals/consents required 
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as per prevailing rules and guidelines in order to run the units in the area. Though, this 

is pertinent to be mentioned here that as per the circular issued by the State 

Government in 2007 these Saw Mill units are exempted from the requirement of CTO 

but as per the amended circular vide 1607 dated 10-12-2021,  these kinds of units’ 

falls in the green category industry and required necessary CTO form the PCB.  

9.  This is also observed by the committee that all subjected units are registered in 

Udyam portal and having license to work a Factory (under Rule 5 of M.P. Factories 

Rules, 1962) which shows that these units are registered as commercial/Small Scale 

Industry activities. 

10. The committee has observed that, since these units are established in the area for more 

than 30 years back when the density of population and demography of town area was 

limited to certain extent and possibly the impact of units to their surroundings is not 

significant as of today. Some where the issue could have been attended on time while 

planning of city area is being carried out by the District/State Administration. 

 

Recommendations/ Suggestions :- In view of the above facts and findings 

observed by the committee during the visit’s, the following recommendations 

/suggestions are submitted to the Hon’ble Court :  

1. In view of the prevailing rules and guidelines all concerned units except   

Universal Cables Limited and Sharda Plywood Industry have to process 

applications for Consent to operate (CTO) certificates from the concerned PCB. It 

is pertinent to be mention here that State Government has to issue a general 

advisory to all such units in the State of M.P. for having consent to operate form 

the concerned offices of PCB in the State. This is also suggested that because 

these all units are active since long period of time with all necessary 

approvals/license enforced to them from time to time, therefore sighting 

parameters for issuing above CTO has to be developed afresh for such units. 

 

2. In view of the data collected for noise pollution level from the visited sites, this is 

suggested that installation of noise barriers could be part of order/letter issued 

while granting consent to operate by State Government through PCB. It will 

definitely reduce the impact of noise pollution to the surrounding population and 

simultaneously reduces the direct impact of dust to the people living nearby. 

 

3.  After discussion with the persons running these units, it is found that the process 

of identifying/notifying a cluster of these units in the municipal area/ out side the 

municipal area  was initiated since long by the District Administration but could 

not be completed because of various reasons, that need to be addressed and 

resolved. The cluster arrangements for such units may reduce the conflicts arise 

with the adjoining populations.  
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4. This is observed by the committee that there are no such parameters taken under 

consideration while granting license to the Saw Mill units related to minimum 

requirement of the area matches to the capacity of wood utilizing by the units per 

annum. The committee suggested that parameter related to utilization of wood by 

the units per annum and area in which units has been established shall be analyzed 

while considering the proposal for license renewal by forest department. 

 

5. The shifting of Saw mill units to other location or closing the units is suggested to 

decide case to case basis  by the competent authority under the provisions of 

Wood based Industries (Establishment & Regulation) Guidelines 2016 and as 

amended in 2017, and  after examining  the units while considering their proposals 

for consent to operate. 

 

6. This is also recommended to consider the view of resolution dated 11 September 

2017 section 5 (b) a wood based industry can be established in an industrial estate 

or a municipal area irrespective of the areal distance from the boundary  of nearest 

notified forest or protected area. In view of the fact this is suggested that the units 

required to be shifted on the basis of proper examination while granting CTO, be 

shifted to the identified industrial estate in the District. 

 

7. The state government may notify the area for “Wood tall” as per MP kasth chiran 

Act 1984 sec 5 (ka) to establish saw mill units  in clusters out side the municipal 

boundary.  Copy of circular from forest department  is attached as Annexure 5.  

 

Date- 16-07-2025 

 

  
(  Mayank Chandiwal)                                                     (Dr. Yogesh Gairola)     

District Forest Officer                                              Technical Officer,                   

( representative of PCCF of MP)                                        MOEFCC, Bhopal 

 

                
(Milind Kumar Nimje)                                                             (Sh. S. P. Jha) 

   Sc-C., CPCB, RD-Bhopal                                                        Regional Officer                                                                                                                                            

                                                                                                       M.P. Pollution Control Board 

                                                                                         Satna (M.P.) 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Joint Committee inspection report submitted in

compliance of order dated 21/05/2025 in OA 61/2025
To : info advana <info.advana@gmail.com>
Cc : PS MINING <secymining@mp.gov.in>, cpcb bhopal

<cpcb.bhopal@gmail.com>, ED EPCO EPCO Bhopal
<ed.epco@mp.gov.in>, dm satna <dmsatna@nic.in>,
dfosatna@mp.gov.in, Sher Singh Meena
<commsatna@mpurban.gov.in>, parul bhadoria04
<parul.bhadoria04@gmail.com>, harnengt
<harnengt@gmail.com>, spjhamp
<spjhamp@gmail.com>

Email Legal Cell

Joint Committee inspection report submitted in compliance of order dated
21/05/2025 in OA 61/2025

Mon, Jul 21, 2025 12:01 AM
1 attachment

Madam/Sir 

Please find enclosed the copy of report submitted in compliance of order dated 21.05.2025
passed by Hon'ble Tribunal in the present case. This mail be treated as proof of service. 

Regards 

Legal Section 

MP PCB 

JCR in OA 61-2025 Mahendra Pratap Vs State of MP.pdf
20 MB 

21/07/2025, 00:01 Email

https://email.gov.in/h/printmessage?id=17734&tz=Asia/Kolkata&xim=1 1/1
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